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I 
Heard on : 12.2.99 
	

Order on : 12.2.99 

ORG ER 

S.N•.1al1jkVC 

When this matteris taken up Por hearirg Nr..Chatterjee 

submits on ins truct ion that he deg not want to proced wi 11 th this 

application in view of the liberty given to the petitioner to make a 
as per 

representationzza the order •aSsel by the earlier 8ench or this Tribu-

nal dated 4.7.96 in OA 229 of 96. Under such circurnatanca no order 

is passed on the 1A and the same is disposed of being noessed, 

V ICE .CHA DAN 


